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Enquiry Officer uaé in May, 1993. In thse counter filed'
by the Respondenfs on?7-7-93 it was alleged that ae the
Enquiry foicarcg;%?ot hold em continuous sittings due
to administrative exigenciss, Para-4 of D.G.Posts
lgtter No.294/90-(E)1 Trg., dt.26-7=-80 states that ceses
of put oft duty for 45 days erw should ba brought to
the personnel notice of Chief F.M.G./P.M.G/Regional PMG
who should issue proper diractions in this régard; It
may be noted that wnen earlier instructions prescribasL
120 days for bringing to the persaonel nnfica of the
higher authority it was reduced to 45 days.. It thus
indicatef that the snguiries inlcases where Extra Depart-
(oyend

mental pespte ars placed on put off duty/haue to be dis-
£ _

posed expeditiously. But it is evident that inapite of

urgency to be flested as per the directions, aven the

L

charge memo was issuved about more tham five months
after the applicént was placed on put off duty)and there

was only one sitting’ within about six months from the

_ )6/////' Exky date on which the enquiry officer was appointed.

So we fPeel that it is proper to direct the Enquiry Officer
to dispose of the enquiry axde expedetiously, §t is
stated that the applicant had never requested for ad-
journment and he is not going to request for adjaurnment.
The 2nd Respondent haf to bring to the notice of 1st

Respondent in the named cever about the monthly progress

- ’...3..




6. One copy to Liprary, CAT, Hyd.

A o
.jquE;l, 590%;35‘?3

in regard to the snguiry agzinst the applicanttthatsLL

tirst report in regard to the sam heve to be sent by
: L. :

6-9=-93, if the enquiry cannot be completed by thsan,

It is needless to say that in sugh a case 1st Respen-
dent heve to issue the necessary| instructions for ex-
pEditiEg disposal of the enguiry and he should consi-
[ ‘ .
der about the revofation of order of put off duty if
the enquiry cannot be completed expedetiously. If there
A RN ’1{_._.\7;0 Jh s
is going to be in.ordinate del yg}he applicant is free to

move this Tribunal by way of M.A. undar Rule 26 of the

froceedure Rules.

3, The B.A. is ordered atcordingly. HNo costs.
(P.1.THIRUVENGADAM) (V.NEELADRI RAD) R

Member (A) : Vice-Chairman

Dated: 28th July, 1993. OV.
Dictated in Open Court.

Registrar

avl/ _ .
Copy to:~- -

1. The Post Master General, Andnra Circle, Department of Pn;ts,
Govt. of India, Hyderabad.

2. Tha Supdt., of Post Offices, Mahabubnagar Division, Qapt.
of Posts, Mahabubnagar.

3. The Sub-Divisional InSpector(p), Mahabubnagar West Sub-
Division, Mahabubnagar.

4, One copy to Sri. V.Yenkateswsra Raa, advocate, CAT, Hyd
5. One copy to 5ri. V.Bhimanna, Addl. CGSC, CAT, Hyd.

7., Ons spare copy.
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